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Yorforaw i wfas 9 w= e

e faeelt, 22 S, 2026

FT.3M. 3352(3T).—Fva T TLHT 7 USITOAH AT Gl reaars (qH § ITIAN & ATIRE FT
ITSie) ATe==H, 1962 (1962 1 50) (S8 T8 THH TATT 3 ATA I Fgl AT ) T 1T 3 i ST
(1) % AL ST T TS ATLT FLHTL o USITTTH A AT T8 HATAT il SATSG=AT HEIT F7. 3. 1841(3)
AT 10 319 2026, ST AT F STHTET TSI arrg 10 1% 2026, H Wriard i 12 off, gy 39
srfergEaT & "o g # Ay gt & 9o 1wt afees ¥ 8'g wedt dw aree drdfiuw e |
Stt.ue. T g S ST.uE 9@ ST Uve q9ee 49 S ofies, g eerd a5 § 9reaared @ F
TSI & 7T SUFRT o ST 7 31 F 70 09T =t =roory =i oft ;

ST ITh STETLTOT TSI ATSGAAT o0l SAAT AT & g 11 T4 2026 TF ITASH FLT &
TE o ;

AT Texq ATTEFTET 7 I<h ATA AT T €T 6 T ITATT (1) F ANl Fea T TR AT RAE T &

&
T F T ALRT o I RAIE 9¥ A= F3 % TH, i T8 FAred ar o 9% 6 36 9
qTEadATE e & forw ouferg 8 IHH SUTRT & ATHTT AT A9 Fedd & [A=eT g ;

4628 GI/2026 (1)
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A AT e T HLHIT I<h ATATFIH 61 &TT 6 =T ITLTT (1) FTT TG LTRAT T TN Fd g0 T8
IO T g FoF =0 srfergm=aT & g s § fAfAfEe i § areaere e 3 o soanr 3 sfeer
EACEERERIIS U

SIY eI ALY I ATATIH FT 9T 6 AT ITUTT (4) FIT T&T ARdl HT TIRT Fd g0, Tg
fger It g o 36 9 § STANT 7 ATIHRTT 7 AT o THTT 6l a0 & Feal T T H Higd g &
FATT, Tt T THT & T grAe ST U0 92 49 FHiqeed fofaes & Afga grm

Tarforaw =i afast areueTss sfafaaw, 1962 Ft amer 10 ¥ stexefa et oft erfagfe 3 forw stfarer
TUE q9A 49 FOee forffee quiaar Iavert SR &Y areaere & grateerd et ff Jmaer a2 Feaa
AL & fa%g FTS 918 TET T FHTAT FTAaTR! Tt 2t T

AT
e W TS ;
FHTD ATAT T ATH T BT AT qa = AT
TR | T | A A
(1) (2) 3) (4) (5) (6) (7)
8"Q T | ATEA HIHIUh MR & S UA. TR SIS0

18 00 03 45

19 00 03 60

1 AT AT 20 00 08 40
25 00 09 75

72 00 01 20

[FT. &. ZTFTNUA-13011(26)/41/2025-s0F T Ta-Huasi(3-54691)]
THITH 0T, (A d=a

MINISTRY OF PETROLEUM AND NATURAL GAS
NOTIFICATION
New Delhi, the 22nd June, 2026

S.0. 3352(E).—Whereas by the notification of Government of India in Ministry of Petroleum and Natural
Gas vide S. O. No. 1841 (E) dated 10.04.2026 issued under sub- section (1) of section 3 of the Petroleum and Minerals
Pipeline (Acquisition of Right of Users in Land) Act, 1962 (50 of 1962) (hereinafter referred to as the said Act),
published in the Extra-ordinary gazette of India dated 10.04.2026, Government of India declared its intention to acquire
the Right of User in the land specified in the Schedule appended to that notification for the purpose of laying pipeline
for transportation of natural gas through 8"@ HP GAS LINE FROM CPF GANDHAR TO GNAQ GGS Pipeline in the
State of Gujarat by Oil and Natural Gas Corporation Ltd.



[T &% 3(ii)]

AT T TSI

D AT

report to Government of India.

required for laying the pipelines, has decided to acquire the Right of User therein;

And whereas copies of the said Gazette notification were made available to the public up to the 11.04.2026.

And, whereas the Competent Authority has, under sub-section (1) of Section 6 of the said Act, submitted his

And whereas Government of India after considering the said report and on being satisfied that the said land is

Now, therefore, in exercise of the powers conferred by sub-section (1) of section 6 of the said Act, Government

of India hereby declares that the Right of User in the land specified in the Schedule appended to this notification is

hereby acquired for laying the pipeline;

And, further, in exercise of the powers conferred by sub-section (4) of Section 6 of the said Act, Government

of India hereby directs that the Right of User in the land for laying the pipeline shall, instead of vesting in Government

of India, vest, on this date of the publication of the declaration, in the Oil and Natural Gas Corporation Ltd., free from

all encumbrances.

Oil and Natural Gas Corporation Ltd, Shall be exclusively liable For any Compensation in terms of Section 10 of the

P&MP Act, 1962 and no suit, claim of legal Proceeding would lie against the central government of any matter

relating to the pipeline.

SCHEDULE
District : Bharuch State : Gujarat
Area
SLNo. | Name of the Taluka Name of the Village Survey No.
Hect Are Sq.Mt.
(1 2) 3 “4) ®) (6) (7
8" @ HP GAS LINE FROM CPF GANDHAR TO GNAQ GGS

1 Amod Valipor 18 00 03 45
19 00 03 60
20 00 08 40
25 00 09 75
72 00 01 20

[F. No. Expl-13011(26)/41/2025-EXPL-PNG (E-54691)]

REGHURAM KRISHNA, Under Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. ggamoexa 2




		2026-06-24T23:02:18+0530
	BHABAJIT DEKA




